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RESUME OF WORK llONE BY LOK SABliA DURING TH'B TWELFTH 
SESSION OF SEVENTH LOK SABHA - JULY - AUGUST, 1983 

1. DURATION OF SESSION 

Date of commencement 

Datc of adjournmcnt sine die 

Date of prorogation 

Number of days of sittings 

Number of hours or sittings 

2S July, 1983 

26 AUlUSt, 1983 

lO AtJaust, 1983 

23 

196 bours and 
S minutes. 
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SUMMARY 

1. Bill. pending at the end of the last session 23 
2. Bill s introduced 12 ... 
3. Bills oppossd at introduction stage 2 
4. Bills passed by Rajya Sabha and laid on the Table 4 
S. Bills passed by Rajya Sabha and returned by Lok Sabha 

with amendments Nil 
6. BilIs returned by Rajya Sabha with amendments an. 

laid on the Table Nil 
7. Bills passed 18 
8. Bills negatived Nil 

9. Bills withdrawn 

to. Bills part-discussed Nil 

11. Motions for adjournment 1){' debate on Bills adopted Nil 

12. Bills referred to Select Committee Nil 

13. Bills referred to Joint Committee Nil 

14. Bills reported by Select Committee Nil 

IS. Bills reported by Joint Committee I@ 

16. Bills or.inatins in and referred to Joint Committee by 
Rajya Sabha in respect of which Motion for caacurreDCC 
was aclopted by Lok Sabha Wd 

17. Bills pending at the end of the session vide ~ No. 2360 
of Lok Sabha Bulletin-Part II, dated 8.9.1983 - 20 

@ Report of the Joint Committee laid on the Table 
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SUMMARY 

J. Bills pendiol at the end of the la.t session 300 

2. Bills introduced 25 

3. Bills withdrawn 2 

4. Bill Desatived Nil 

s. Part-diSCUMCd 

6. Bills peodiuS at the end ot the Sessima vide para No. 2161 
of Bulletin-Part II dated 8 September, 1983 313 

14 



4. CALUNO ATTENlrION STATEMENTS 

81. 
No. 

1 rief Subject Name of Membec Name of Minister Time 
who called atten- ------- Taken 
tion 

2 

I. -Reported attacks on the 
Tamil speaking people in 
Sri Lanka and on the 
residences of the acting 
High. Commissioner and 
other staff members of Indian 
High Commissic.n and the 
reaction ot the Government 
thereto. 

2. Situation arising out of the 
reported refusal to Chief 
Minister of Andhra Pradesh 
to broadcast from All India 
Radio Station, Hyderabad, on 
18 July. 1983 in connection with 
the strike by the non-gazetted 
Officers in Andhra Pradesh. 

3. Reported power crisis in several 
parts of the country particularly 
in Delhi and Kerala and the 
action taken by Government in 
the matter. 

4. Reported printing and circula-
tion of counterfeit hundred 
rupee currency notes and with-
drawal of money frem several 
branches of State Baak of India 
through counterfeit demand 
drafts and the action taken by 
Government in the matter. 

S. Situation arising out of reported 
shortage of coal in various 
parts of the country and action 
taken by Government to meet 
the situation. 

Date of statement 

3 

-

Shri Harikesh 
Bahadur 

Shri A Neela-
loh ithadasan 
Nadar 

Shri G. M. 
Banatwalla 

Shri Satyendra 
Nacain Sinha 

4 5 

H. M. 

-

Shri H.K..L. 246 
Bhagat 

28.7.1983 

Shri Chandra 2 21 
Shekhar Singh 

29.7.1983 

Shri Janar- 1 08 
dhana Poojary 

1.8.1983 

Shri Shiv 1 28 
Shanker 

2.8.1983 

-As decided in the House on 27.7.83, Callina Attention was converted into a 
discussion and was lakeD up on tho .ame day at 1$.03 b .... 

1S 



.I 
Iii 
; ~  6. Situation arising out of atrocities 

on Harijans and Tribal! in 
~ parts of the Country and 

recent reponed incident of killing 
of nine tribals in Bihar. 

~ 

7. Reported recent unearthing at 
dill'erent places of a racket 
involvinl transference of black 
money amountinl to several 
crores of rupees through Bank 
Demand Drafts Fnd action 
taken by ~  in the 
malter. 

I, Situation ari.in, out of . the 
reported difficulties in lIetting 

,. r..ladmislions 10 under-8raduate 
~ in Delhi University 

especially by Scheduled Caste 
\. and Scheduled Tribe students 
" \ coming from all oyer the 

country. 

9. Reporled use or imported beef 
tallow';n manufacture of Vanas. 
pat! ~ and tbe aClion taken 

• ~~  Government in tbe matter . 

..... ::) 
JO. SiNa.!h;O arising out of the 

~  ~~  of the U S. 
Go.-entmeft!.,c \0' suppl,. the 
aopbiMicalled Harpoon miMi Ie! 
and VUblD ~ defence system 
. to Palistan' and' the action taken 
by Go...-nJOCDl iu rqard 

ClwrelO. 

n. "'SituaCiOft tll"iting out or repcr· 
ted investment jn<'Tnd;an indus-
friO and calle. ~ bie. of 
Indian c:omp..,i.6y certain 

~ . '-, 

I' 
:3 

Shri Chitta 

Beau 

Shri K. LaIc. 
kappa 

Shri a.M. 
Banatwalla 

Shri B.D. 
Sinlh 

Dr. ~  

~  Bboi 

4 ~ 

a. M. 
Shri N. R. o 34 
Lukar 

3.8.1983 

.Shri S. B. P. 104 
Pattabhi Rama 
Rao 

5,8.1983 

Smt, Sbida I 03 
Kaul 

8.8.1PS1 . 

Shri M.S, San- I t 1 
Jeevi Rao 

9.8.1983 

Sflrl P. V. Nara-0 49 
simha Rao 

11.1.191) 

• As. ~  in tile HouH ., U·-8,83, Call1nlAtteatloD wal collverlH .illjd 

& c!iICUISieA uDder ~~  and WIM-taFD upon %4-I.U .. 

s.. 
\ 

,,' 
:, .. 



2 

non-retidont Indians aDd action 
taken by Government in the 
maUer. 

12. SiluatioB arisinl out of heavy 
arrears oC payment of sugarcane 
growers towards sugar mills and 
the action taken by Government 
in the matter. 

13. Reported drops y epidemic in 
various parts of the country 
particula rly in the villaaes in 
Palam area, Delhi, suspected to 
have been caused by adult.ra ted 
mustard oil and the action 
taken by Government in the 
matter. 

14. Situation arising out of reported 
larae scale infiltration by 
Pakistani nationals into the 
border district of Kutch iD North 
Gujatat and in various parts of 
the country and the action taken 
by Government in the matter. 

15. Deteriorating law and order 
situation in Delhi With particular 
reference to communal tension 
and the action taken by Govern-
ment in the matter. 

16. Reported 105s of crol'S due to 
supply of rotten lIeeds by the 
National Seeds Corporation to 
the farmers whereas high quality 
seeds were exported without 
taking into consideration the 
Qational needs. and the action 
lakeD by Government in tho 
matter. 

17. ~  allegations made by 
Mr. Seymour Horsh in his roccnt 
book ··The Pnce of Power". 
aaaiGst former Prime Minist.r of 
India, Shri Morarji D.sai. 

17 

3 .. s 

H. M. 

" • 

Smt. Kishorl 
Sinha 

Shri M. S. 1 26 
Sanjeevi Rao 

16.8.1983 

Shri Sat yen· 
dra Narain 
Sinha 

Shri B. Shan· I 10 

Shri Jai,a) 
Sinah leashyap 

karanand 

17.8.1983 

Shri P. C. 
Sethi 

18.8.1983 

Shri Satyendra Shri P. C. 
Narain Sinha Sethi 

22 .. 8.1983 

Shri Chandra Rao Biren. 
Pal Shailani dra Sinah 

Shri Eduardo 
faJciro 

~ .•. I'8l 

~~  P. V. 
Naruimha 
Rao 

2U. 1 983 

100 

1 2.1 

215 

5. PIVISIONS .. 
2 
I , . 

~  m., ~ on·Il.&.,83 CaUiq:.-Att.Uqp,jU ~  

iDto a dt .... ~ UadIt RUte ~ --... IIIi'\IOO 24.'.1983. 
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17. . SPEAKER/DEPUTY SPEAKER/CHAIRMAN 

Refereacel/ AanouacemeDt 

SI. Subject 
No. 

I. Biccntenary of Simon Bolivar 

2. Formation or a Committee of Members 
of Parliament to bring about reconcilia· 
tion between Nirankaris and Akalia. 

By whom 

Speaker 

Speaker 

18. STATEMENTS 

Date 

26.7.1983 

~ ~

(i) Suo molD StatelBelltl made/laid by Millsters under Rule 37.!. 

81. 
No. 

Subject Name of Minister 

2 

I. Regarding (ndb's extended 
arrangement with the Inler. 
national Monetary Fund. 
Protramme for the It ird 
year. 

2. Regarc'ina terms of reference 
and composition of the 
Fourth Central Pay Commis· 
sion. 

l. .Statement on Punjab. 

4. Regarding minimum support 
price L fixed by Government 
for raw cotton ror 1983·84 
.season. 

S. @Regardins ~ attacks 
on the Tamil speaking people 
in Sri Lanka and on the resi. 
dences of the ac::ting High 
Comminioner and other staft' 
memben of Indian Hiah. 
Camminion. 

-Laid on the Table. 

3 

Shri Pcanab Kumar 
Mukbecji 

Shri Praub Kumar 
Mukhe.j.i 

Shri P. Venltata. 
subbahiab 

.au.. Rao Birendra 
Sin&h 

Shri P. V. ~  mba 
Rio 

Date 

26.7.83, 

J 

1 

Time 
taken 

s 

H.M. 

26.7.83 ~ 0 2\ 
I 

I' 
26.7.83 J 
·27·7-8) 0 0) 

27.7·83 o 07 

@As decided in the House earlier in the day. the C.A. on the subject was 
converted into a discussion. The Minister made a Silo molo statelDCBt in 
rcprd tbcNto at 1.03 P.M. and thereaflier the discussion commenced. 



:z 

6. Regarding visit of Minister 
of External Airaln to Sri 
Lanka. 

7. Government BusilJe95 for the 
week commencinl ,he bt 
AugllSt, 1983. 

•. Regarding the extention 0( 
the time far completion or. 
the inquU:y. and ~  
of Report by the KudaJ 
CommiMion of Inquiry on 
Gaudhi PCIIL:e Foundation 
and oth.r ~  .. tionl. 

9. Reprdinl recent visit to Sl'i 
Lanka by Minilter of EMcr-
1181 Aft'airs. 

10. Regarding the letteB threa-
tmina the life of Shrj Charan 
Sinsh, Member of Parliament 
and Leader or the l..ok Dal in 
Lok Sabha. 

J1. Govcnunenr Business for the 
week commencinl the Sih 
AUlust. 1983. 

12. Government BusifteM for the 
week cornmcmcinl the 16th 
AugU5t.I98J. 

U. JtegarcfidJ situaaian in Sri 
Lanka. 

14. StmerneM OIl Vriet SitlJlltiarJ. 

IS. Jteprcf81f f ~  dec)· 
• ion on Puri Committee 
Report orr Otnd Ad:tions. 
held iQ ~  

Shri mali Indira 
Gandhi 

Sbn Buta Siogh 

Shrj P.V. Narafinlha 
Rao 

Shri P.C. Selbi 

Shri BlJla Sidgh 

Shri Buta SinaJl, 

Shrimati Ipd:i,ra 
Gandhi 

Shri Pranab Kum.r 
Mukherji 

Shri Pranal1 K.umar 
Muk.herji . 

4 

28-7-83 

1-8-83 

1-8-81 

U·8-') 

18-''''3 

H. M. 

001 

020 

o 02 

010 

o 07 

o 14 

" ~ 

006 

009 
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16. Measures to further acecle- Shrl M.S. Sanjeovi J8-8-83 o 10 
rate the rapid development Rao 
of Electronics. 

" 17. Government business (or the Shri Buta Singh 1!J.8-83 020 

week commencilll tho' 22nd 
August, 1983. 

18. "'Statement on the ftood Stiti Ram Niwas 22-8-83 002 
situation In the country. Mirdha 

\1( Statement on Punjab. Shri P.C. Sethi ~  003 

.Also Jaidon the Tab. 

(II) Matten Under Rule 311 

SI. 
No. 

SUbject 

2 

1. Improvemellt of roads, 
water supply and rombval 
of insanitary conditio.! in 
Danapur Cantonment, 
Palna. 

2. Need for development of 
sport facilities in rural 
areal. 

3. Early construction of 
Sutlej. Yamuna link canal 
in Punjab. 

4. Need to set up a suitable 
evaluating machinery to 
study the impact of welfare 
programmes on weuer 
sections particularly on 
Scheduled Castes/Tribes. 

Name of tho 
Member who 
raised tho 
matter 

3 

Shr; Ramavlar 
Shastri 

Shti Bhoekha-
bhai 

Shrl Mani 
Ram Baari 

Shri" Arjun 
Sethi 

Miniltor whO" 'Datt' Time 
made the Itat. ' takeD 
mont in rea· 
pon. Iheretb.' . 

H. M 

1 
I 

o 1$ 

~~
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S. Need for providing securi-
ty to journalists in the 
country. 

~  for austerity in 
'Vf' Government expenditure. 
7. Early reopening of S.T.C. 
Purchase Offices in Andhra 
Pradesh to purchase the 
virginia tobacco to protect 
the interests of the growers. 

8. Rcgularisation and coDfir-
mation of employees 
engaged in Census work in 
Bihar. 

9. Need for clearanee of the 
Third and Fourth Unit' or 
the Raichur Thermal Power 
Project by Central Govt. 
to overcome power abor-
lagc in Karnataka. 

10. Early clearance by the 
Central Government of the 
Silcnt Valley Hydro-Elec. 
tric Project to overcome 
the power Ihortaae in 
Kerala. 

1 I. Need for lakiDg ow:r the 
Laklllr and Iqbal Pur 
Sugar Mills by GOYt. for 
their proper functioDillg. 

12. Need to inlrod uee a eIi.:t 
train .between Koraput and 
BhubanClhwar. 

13. FinaKiaI assistance 10 

Orissa for implelnaatation 
Qf the·acheme to tackle the 
problem or IhirtiDI cultiva.-
tiOD in Oriua. 

14. Need for Bormalcy in 
HlU'JBDa Unit of NatioDal 
Fertilizera ollndi&. 

34 

3 

Shri Harikesh 
Bahadur 

Shri KamaJ 
Nath 

Prof. N. G. 
Ranp 

Prof. Ajit 
Kumar Mehta 

Shri B. V' 
Desai 

Shri V. S. 
Vijayaraabavan 

Sltri Jaepal 
Singh 

Shri Chint.-
~ Pani,rahi 

!brl Huihar 
SoreD 

Stlri Krishna 
Chandra 
Hakler 

I 
·1 

I 

I 
j 

l 
I 

I 

I 
I 

4 5 6 

H. M. 

2'7_'.83 o 15 
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H. M. 
IS. Need for congratulating the Shri N. K. 

Indian Cricket Team for Shejwalkar 
winning the World Cricket 
Cup. 

, 
16. Restoration of the Madras- Dr. A. Kah-

j 
Bombay Janata Express. nidhi 

17. Need for nationalisation Shri Georg. 
of Swadeshi Cotton Mills. Fernandes 

18. Need to broadcast Sansad Shri Ram ,I 
Samiksha in Hindi aoj Vilas' Paswan 
Englilh on T. V. through 
National Proaramme. 

19. Effective measure to control Shri Braja-
the pest known as 'Jav' moban Mohanty 
affecting rabi paddy crops 
in Orissa. 

20. Intervention by the Central Shri Zainul 
Government to improvi Basher 
the working of Sunderlal 
Hospital, Banaras. 

21. Non-payment of compen- Shri Ram 
sation for agricultural land Pyare Panik.a 
and other properties acqui-
red for establishina certain 
projects. 

22. Funds for Sagarmal Gopa Shri Virdhi 28.'-83 0 IS 

Branch Canal from Chander Jain 
Rajasthan Canal for irr ga- I 
tion in Barmer area. 

\ 23. Need for increasing the Shri Satya-
tele-communication facili- narayan Jatiycl I 
ties in Madhya Predesh. I 

I 
24. Intervention by the Shri Harish I 

Government in the deci- Kumar Galli- I 
s ion taken by All India, war I 
Brick Kiln Owners' I Association to stop manu- I 
facturio g of Bricks. I 



I 

25. Financial assistance to 
Tamil Nadu for im.,lc-
meating the drinkiDg water 
schemes. 

26. Irregularities in the admis-
sion of studcDts iD educa-
tional institutions. 

27. Enhanced ratcs of elcctri-
city. irrigation charges ctc. 
by certain States and need 
.for interveation by Central 
Government. 

28. Early completion of irrI-
gation projects in Vidlsha 
(Madhya Pradesh) l 

29. Financial assistance to 
dcscrf region equal to that 
o( other Ilfeat. 

30. Need (or establishment of 
ancillary industries alona--
with Railway Carriage Re-
pair Workshop at Tirupalbi 
(Andbra Pradesh). 

31. . Need fo.r J)unctuality and 
~  in train •. 

32. Food shortqe in Kerala 
and need for aUouncnt of 
more ricc. 

33. Fund (or Kumaon. Oarhwal 
and Robilkhand Universi-
ties ror .belir permal11Clllt 
recognition by Un ivcBity 
GnUlll Commission. 

J4. DeJa, In PlUlins the Land 
Acquisitioa (Amendment) 
Bill. 

36 

Shri K. T. 
Kosalram 

3 

Shri Rajnllth 
Sonk,r Sha.tri 

Shri Rajesh 
Pilot 

Shri PratRp 
Bhanu 
Sharma 

Shri Virdhi 
Chandcr Jain 

Shri Pasala 
Penchalaiah 

Shei Arjun 
Sethi 

Shri K. 
Kunbambu 

Shri Harish 
Kumar 
Oanawar 

Shri Dipm-
ber SiD.h 

i 

I 
I 

J 

1 

t 

r 

4 6 

H. M. 

1-8-'3 o 19 
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H. M: 

35. Admission of Schedulc:d Shrillam 

Caste and Scheduled Tribe Vilu Paswan 

students in Delhi UniVersity. 

36. Law and Ordor situation in Shri Atal 

Delhi. ~~~  
aJpayee -;:::;-

~  to give appropriate Shri Kamal 
status to the yauth of the Natb 
country and give them cer-
tain quota in the leaisla-
tures. 

I 
38. Shortage or cement in Shri V. S. 

j 

Kerala. Vijayaragh- J van 

39. Measure to check intiltra- Shrl Harihar 
lion of Chakmas and Nepa- Soren 
lese in Mizoram and 
Arunachal Pradesh. 

20."-83 
. ... 

........--40. Need for running Neela- Smt. Jayanti e !! 
ehal Express daily between Patnaik == 
New Delhi and Puri. 

41. Financial assistance to ~ Vasant 
Madhya Pradesh for de- Kumar 
velopment of primary cdu- Pandit 
cation. 

42. Need for improvinlJ the lot Sltri Hari-
0{ ex-servicemen. kc:sh Baha-

dur 

43. Disparity in pension rates Shri Mani 
of army personnel who Ram &ari 
retired before and after 
1.4.79. 

44. Payment of enhanoed Shri Sudhir 
House Rent Allowance to Kumar Oiri 
southern reaion employees 
of Indian Oil Corporation. 

45. Development of Export Sbri Uma 

1 oriented Carpet Industry in Kant Mishra )..8.8] 0 14 
Bbadoi town (Varanasi) 
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H. M. 

57. Admission of students in Dr. Subra-

I Delhi University. maniam 
Swamy. 

58. Direetion from the Central Shri Mool 
Government to the States Chand Daga 

r 
4.;8-83 0 14 

and Union Territories for 
providing security to tbe 
the journalists. , 

59. Help to the drought aft'cc- 'Shri P. I ted people of Andhra Rajgopal 
Pradesh. Naidu I 

60. Advisory Body in districts Shri Zainul I \ 
to advise banks to grant Buher 
loans 'under varioUJ 
Government schemes. 

I 61. Running of Samath Ex- Shri B. D. 
press train daily between Singh 

J 

Varanasi and Durg. 

62. Shifting of D.V.C. Head- Shri R.L.P. 
quarters to Bihar. Verma 

63. Need for financial assist- Shri K. Kun-

1 

ance by Central Govern- hambu 
ment to the State Govern-
ment to meet the expendi-
ture of paymcntof com-
pensation to those whose 
lands have been acquired 
for setting up Naval Aca-
demy &himala in Kerala. 

M. Move by United States to Shri Madha-
supply Harpoon missiles to vrao Scindia 1 8-8-33 0 IS Pakistan. 

6S. Establishment of nickel Shri Arjun 
ClItl1lction plant in Sukinda Sethi 
area in Cuttack (Orissa). 

66. Need for n:moval of Shri Chandl1l 
Hotels and Commercial Pal Shailani 
complex from Sarnath 
(Varansi) an internationally 

---------. ~ .--.. _ .. ,---.•. - ~ ~
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well known Buddhist Met-
ed place. 

67. Delay in taking decision in 
location of High Court 
Bench in Western Uttar 
Pradesh. 

68. Aid from Centre for the 
Moshal Road whicb could 
be an alternative National 
Highway for ~  
Kashmir Valley with 
Jammu. 

69. Need for proper rehabilit-
ation of refugee families 
of Bettiah Camp. 

70. Payment of arrears to 
sugarcane growers and sal-
aries to the worker. by the 
Sugar Mills of the country 
and particularly by Silwa 
Bazar Sugar Mills, Uttar 
Pradesh. 

71. Need for nationalisation 
of Mis. Brentford Electric .. 
(India) Ltd., Calcutta. 

72. Non-supply of Turbo-alter-
nator and other rn.:hinCl 
by BHEL to Naval Singh 
Cooperative Supr Mill. 
Ltd., BUrhanpur, 

1J. NCled for IOlving the pro-
blems of South Eastern 
RajlSthan viz. destr¥ction 
0( crops by sheep. sqtuggJ-
in, or o,ium by lib.., 
OWOlerS. 

14. Need for selting up II high. 
power llldio ltati"" in 
border areas of ~  
and 'Jaisalm .... 

:3 

Shri Rasheed 
Masood 

Shri Abdul· 
Rashid 

~  

Sbr.i. ~  

8bri Ashraq. 
HuIIaiD 

san Somnalb 
ChettRjee 

Shri SHiv-
kumar Singh 

Prof'. Nlrmala 
Kumar; 
Shalc.tawal 

Sbtf Virdhi 

CM" Jaili 

J 

1 

~ .. 
I 

4 

8-8-83 

~  

6 

H. M. 

o  " 

o ]4 
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15. Need for declarinl Sree 
Narayana Ouru Deva Jay-
anti and Samadhi days as 
public holidays in Ketala. 

76. Need to enforce Multi 
Unit Co-operative ~  

Act in the country. 

77: Need for adequate supply 
of LPG to Madhya PTa-' 
desh. 

78. Need for preserviol the 
culture of santhals. 

'19. Need' for speedy clearance 
to Kuriarkutty -Karapara 
Hydro-electric project. 

80. Need for a high pewer tran-
smission station at Bharuch 
or Surat for T.V. 

81. Need for Petro -chemical 
complex at Barauni (Bihar). 

82. Selection board for Goa for 
'A' and 'B' posts on the 
lines of Union Territory of 
Arunachal and Mizotam. 

B3. Need to live some Ipterim 
relief to extra departmental 
employees of P and T. 

84. Need to provide pro,ection 
to citizens and unlawful' 
activities of extremistll.' 

85. Amelioration of the condi-
tion of cine workers,' 

86. Need to solve problema 
of contract labour or Food ., 
Corporation of Indlai 

41 

3 

Prof. P. J, 
Kurten 

Sbri Chhotey 
SiDih Yadav 

Sbri Sat)'a .. 
narayu 
Jati),a 

Shri Shibhu 
Soren 

Shri V.S. 
Vljayara-
ghavan 

Shri Ahmed 
Mohammed 
Patel 

Smt. Krishna 
Sahi 

Shri Eduardo 
Faleiro 

Shri Sushi! 
Bhattacharya 

Shrt'Mani 
RmBasri 

Sl\d 'lfariltesh' ' 
BtIIIddr 

Profl· Ifjit 
KUIMi Mehfa 

4 5  6 

H. M. 

10-8-83 o 11 
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87. Need for stopping illegal 
felling of trees in Bihar 
to save Adivasis from 
exploitation. 

88. Need to solve uaemploy-
ment problem of youths. 

89. Denial of property rights 
in land to the original 
inhabitants in Mirzapur 
distt. (U.P.) due to the 
amendment in the Indian 
Forest Act. 

90. Probe through CBr to 
investigate the possibility 
of Ii nb between the appre-
hended smmugglers and 
workers of Ghazipur 
Opium Factory. 

91. Retrenchment of workers 
due to refusal by Minerals 
and Metals Trading Corpo-
ration to purchase ore 
from iron ore mines of 
Badajamda Sector (Orissa) 

92. Acquisition of agricultural 
land of tribal villages in 
Nemkom Police Statioo 

.! (Ranchi, Bihar) for ',;atab:: ' 
Jishment of a permanent 
firing ranle. 

93. Need to live status of the 
Scheduled Caste, to Vimu-
kat Jatis.. 

94. Need to ban import of 
formic acid. 

fS. Deplorable condition of 
commuDatio. .ystem in· 
Mirzapur. 

42 

Sbrimati 
Madhuri 
Singh 

3 

Shrl Krishna 
Kumar Goyal 

Shri Ram 
Pyare Panika 

Shri Zainul 
Buhar 

Smt. JayaDti 
Patnaik 

Shrl N.E. 
Horo 

Sbri Ram 
Vila Puwaa 

Ihri M. M. 
Lawren" 

Shri Ram 
Pyarc Panika 

4 .s ·6 

H, M. 

11-8-83 o 12 

) 
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96. Need to restore the dtaert 
development scheme in tbe 
Kargil distriot of Ladakh 
region. 

97. Need tot stoppage ot pro-
posed Sanchi Bxpress at 
Vidisha and also reserva-
tion quota for Vidisha. 

98. Need to declare the tup-
port price of wheat ~ Rs. 
2001-per quinta I before 
sowing season. 

99. Transport arranpments in 
hilly relions. 

100. Need for establish in, a 
powerful T. V. Station in 
Jabalpllr (Madhya Pra-
desh). 

101. Problems in the PVC Pro-
cessing Industry. 

102. Invitation to expertl be-
longina to racist regime of 
South Africa for the Twel-
fth Conaress of the World 
Bnergy Conference to be 
held in Delb i. 

103. Need for establisbin, a 
big indllstry in Inunpur 
for solvina unemploy_ 
ment. 

104. Steps taken to Popularise 
Gunny Bags Coling sys-
tem. 

lOS. Deterioration in the" 
of first class Railway 
Coaches. 

106. Need for measUlel to pro-
mote tourism to Jammu 
and Kashmir. 

43 

3 

Shri P. Nam. 
Dal 

Shtl Pratap 
Bhanu 
Sharma 

Shri Digamber 
Sin,h 

Shri Harish 
Rawat 

Shri Baburao 
Paranjpe 

Sbri R.P. 
Oaekwad 

Shri Madhav-
rao Scindia 

Dr.A.U. 
Azmi 

Shri Virdhi 
Chander Jain 

Shri Jalil 
Abbasi 

Prof. Saif-Ud-
Din Soz 

4 s 6 

H. M. 

16-8-83 o Jl 

11-8-83 o 14 
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107. Need for giving full ~  

to Univcrsity of ~  

Millia Islamia, Delhi. 

108. Removal of discrimination 
C8\1!e4 Iw ~ ~  Libera-
!isation kules, 1979. 

~  for fixation of upper 
~ age limit for legislators. 

110. Decline in the procure-
ment of iroo-on: from non-
captive mines of Orissa in 
steel plants and MMTC. 

111. Need for proper compcqsa-
tion f('lr tbe land acquired 
and for passiDg land Ac-
quisiti(1D Act. 

1 ~ ~  to regulate 
~ Video showi. 

113. Need for setting up indj.Js-
tries in Goraltbpur (Uttar 
Pradesh) to remove poverty. 

114. Need to give more time OD 
T.V. and AIR to Tciligu 
programmes. 

JlS. DeterioratiOD in the work-
in, of tcIepbonel in Patna. 
Bihar. 

JJ6. Admission t>r SC/ST 
student. in Jawahar LaJ 
Nehru University and . a 
visitorial enquiry .'0 iSs 
work .... 

JJ7. Need for ~ f 
of Oorakhpur from 'C' 
Clue city to 'al' C •• 
cay, 
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Sbri Alh.{aq (. 
Husai¥ 

Shri Ajit 
~ ~  

Shri Kamal 
Natb 

Shri Arjuo 
Sethi 

Shri Uttam 
Rathocr 

Shri Chandcr 
Pal Shailani 

stari Mibavir 
Prasad 

Shri Pasala 
PenchaJaiab 

Prof. A,iit 

KU"J: M.hca 

Shri Harikcsh 
I.had., 

r , 

4 

J8-8-83 

5 6 

H. M. 

o 21 
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Need for a ~ on 
import of beef tallow ;and 
its distribution for utilisa-
tion by industry. \ 

119. Measures to check the; til-
ting of Bodh Gaya ~  

120. Need for allowing ''Mofus-
sil Banks in addition to 

I banks in Delhi to ~  

foreign exchange to per-
, Ions going abroad. 

, 
121. Need to declare Barmer 

District as 'No Industry 
District' so as to help' in 
overcoming the ~
ness of the district. 

122. Need for developing Sri-
nagar Airport as Interna-
tional Airport to give mo-
mentum to tourist Trade. 

123. Development of Ollichiki 
lanauage and script. 

124. Need for providing the 
same facilities to the 'war 
exercise widows' as are 
liven to war widows. 

125. Shortage of cement in 
NII·land. 

126. Need to provide immediate 
relief to hand loom wea-
yen. 

127. Need to withdraw the or-
der regardina curtailment 
in production of Vaoas-
patio 
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Dr. Vasant 
Kumar Pandit 

Shri Krishna 
Chandra Hal-
der 

Shri Rasheed 
Masood 

Shri Virdhi 
Chander Jain 

Shrl Abdul 
Rasheed 
Kabuli 

Shri Man-
mahan Tudu 

Prof. Nirmala 
Kumari 
Shaktawat 

Shrl China-
wanl Konyak 

Shri Harikesh 
Bah.dur 

Smt. Pramila 
Dandavate 

1 

1 
I 
I 

4 

18-8.83 

22.8·83 

6 

H. /ri. 

o 21 

o IS 
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128. Need for reverting I() the 
arrangemenl for Ihe sup-
ply of L.P.G. to PaIns 
from Barauni Oil Refinery. 

129. Failure o( lele-communi-
calion system in Junaprh 
district, Gujarst. 

130. Need (or timely implelf1en-
tation o( rural electriftca-
tion schemes sanctioned (or 
Mirzapur District. 

131. Need to declare Trivan-
drum Airport as an In&<<-
natiollal Airport. 

J32. Openina of Post OOke, OD 
Sundays aDd pQ5la) hQli-
days. 

J33. Need to promote the atr-
pet indllltry for export wr-
keto 

134. Financial assistance for th. 
completion of football 
.tadium in Calcutta. 

'35. Need for re-openina o( fhe 
Thakur Paper Mill. 
8amastipar. Bihar and 
taking over of it, manage'-
«lenf &y II1e Gov.nunent. 

116. Need (or .he appointment 
1II a Committee fo study 
fPle catP.les 0( droughf and 
"ooffs each year in Eas-
fern Utt,.. Pradesh aDd 
nee4 for frnn1lediafe trrtln-
cia) .. istance' for the a(-
feted ~  tiltS' ~  
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~  . 
Stir! Remava- ;' J 

Sbri ~

lal Patel , 

Sbri Ram 
Py.te-~  

Shri K. 
K.'tll1hambu 

Shri Chinta-
mani Jena 

5hri D.p. 
Sinah 

Siltl )Crithn. 
Chandra 
Halder 

Prof. Ajif 
Kumar Mehta 

~ . ~
jit Y.,.". 

I 

f 
I 
r 

I 
I 
~ 
f 

4 s 6 

H. M 
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137. Need to widen the National 
Highways No. 45 extendinl 
from Madras to Trichy to 
avoid accidents. 

138. Need for sending a Central 
team to Bihar to m&1ce an 
on the spot study of drou-
ght situation and suggest 
remedial measures. 

139. Taking over of manage-
ment of Looksen Tea Unit 
of Jalpaiguri and Pashok 
Tea Unit of DarjeeliDg. 

140. Statements made by a 
Judge of Calcutta High 
Court against the Govt. of 
West Bengal. 

141. Violation of Section 6 of 
the Land Acquisition Act. 

142. Need to provide adequate 
protective equipments and 
clothes etc. to workers 
engaged in sprayi ng of 
pesticides. 

143. Need for speedy rehabilita-
tion of Sri Lanka Tamils. 

144. Reasons for fall in the 
production at Rourkela 
Steel Plant. 

145. Suggestions for effective 
implementation of self-
employment scheme for the 
educated unemployed 
youth. 

146. Irregular supply of electri-
city to electric Crematorium 
in Delhi. 

147. Revival of explo(atory 
Fishery Project baSe at 
Paradeep. 
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Dr .. Y. Kulan- /1 
daivelu ,/ I 

Shri Alai 
~  

Vajpayee 

Shri Harish 
Kumar 
Oangwar 

Shri Somnath 
Chatterjee 

Shri. Dilamber 
Singh 

Shri A.C. 
Das 

Shri K. 
Mayathever 

Shri Chinta-
maDi Paoigrahi 

Shri Pratap 
.Bbanu 
Sharma 

Shd R..P. 
Yadav 

Shrj Arjun 
Sethi 

I 
1 
I 

J 

1 
I 

4 5 6 

H. M. 
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148. Non-implementation of Smt. Kishori 
decision in regard to . aiv- Sinha 
ina tlle Railway land for 
the construction of a col-
lege in the Railway Area 
of Munihari (Bihar) 

149. Need for setting up of a Sbri Chandra 
factory for producing Pal Shallani 
scent, essence etc. at Hasa-
yan for augmenting fore.gn 
exchanae earnings and 
helping rose growing far-
mers. 

ISO. Flood relief assistance to Shri G. 
Andhra Pradesh. Narsimba 

Reddy 

Ul. Need for immediate flood Sbri M. 
relief operation in Karim- Satyanarayan 
nagar District in Andhra Rao 
Pradesh. I 152. Need for ensuing fuJI im- Shri Bh08en-. 
plementation of Agrarian dra Jha J 
Reforms Laws. 

153. Inordinate delay in the pro- Shri Rasa 

'1 viding a coal berth at Para- Dehari Debra 
deep Port. 

154. Functionin, of Telepbones Prof. Saif-
in Jammu" Kuhmir. Ud-Din Soz 

ISS. Need for uniformity in Sbri R.P. 
educational system in the GaeJcwad 
country. 

156. Need for providing adeq- Smt. JaYaDti 
uate facilities at Paradccp PatnuiJc I 
Pori. I 

I 
157. Crisis in Art Silk Mills. Shri Haribar ~ 26.8-83 0 31 

Sorca I 
'53. Need lor setiiDi U;J molu- Shri K.C. I 

ICS based iDdwllries in Pandey I. Khalilabad CO.P.) 
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159. Need for conductiq a hiah Shri D.L. 
level enquiry into the supply Saltba 
of bad quality jute seeds 
and unsatisfactory arranae-
ments for supply of certi-
fied jute and other seeds in 
time to the farmers of 
Bihar. 

160. Need to set up a T. V. Shri Harish 
Centre at Almora or Rawat 

Pithoraaarh on a priority 
basis. 

lIi1. Need for renovating the Smt. 
Maha Bodhi Tamplc. Madhuri 

Singh 

1&2. Establishing a Bencb of Dr. Sbankar 
Madhya Pradesh high Court Dayal 
at Bhopal. Sharma 

163. Need for providing a stop- Shri Uma- 26-8-13 0 ,31 
page of Vikramshila and kant Mishra ' 
Sonbhadra Exprell trains at 
Mirzapur. 

164. Reconsideration of tbc de- Shri P. 
cis ion to shift the Engine Pcncbalaiah 
Unit of proposed Ordinance 
Factory from Medak to 
Avadi. 

165. Reconstruction of the Shri 
bridges on National High- Chanderpal 
ways Number 24 and its Siaab 
repair /widenlna. 

;·11,::}.. ",. • 
Spread of ~ 

.' ~ , . 
166. and Shri M. . ~  

'Manganakayile' in Malnad Ramanna 
., 

district of Karnataka and Rai 
Eastern Parts of Kcrala. 

167. Need to reatart admission Sbri f ~ 

of students in lawaharlal din Chou-" 
Nehru University. cSbary 
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168. Need to instal television '9fri'Satya I transmitting station at ;'Mafayan 

Ujjain and high powered Jatiya I 
I 

transmitting stations at all 

! the divisional headquarters 
of Madhya Pradesh. 

J 
169. Irregularities in Door- Shri Ratan-• 

darshan Kendra. Bombay. Sinh Rajda 

(III) Statements Undet Direction 16 Correcting fliMiIIItfCkl Rep'rdlila $taI:Ied 
. Questions 

SI. 
No. 

Brief Subject 

1. Correcting the answer given 
on the 4 May. 1983 to a 
Supplementary by Shri 
Alai Bihari Vajpa)IeC on 
Starrecl·QoIstion No. 874 
aboul Supreme Court's 
direction rep,rding Life 
Convicts Release 011 Good 
Conduct. 

2. Correcting the answer laid 
on the Table on 26 July. 
1983 to Starred Question 
No. IS by SarvashrL Ramji 
Bhai Mavani and. Uttam 
Rathod (originally lilted for 
25 July. 1983) ragarding 
loss due to cycloQe and 
rain in Sauruhtra. 

3. Correcting the answer 
liven on 27 April, 1983 to 
Starred QuCltion NO. 76& by 
Shri·M. V. CbaaclrUbekhra 
Murthy reprdina tiCCllCa 
for lIIQufacturin. : 1b1D1. 
micro· computers. 

Name of 
~  

Sh·riP. C. Sethi 

Sfirt Yoged'dra 
Makwana 

~  
·Rao 

Date Time 
taken 

H. M .. 

~ 7-11tSl 0 01 

~  0  0 I 

~ J 0 OJ 

---------...... ----.. _----------_ .... j ... _ ......... 
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19. STATEMENT SHOWING TIME TAKEN ON VARIOUS 
~ 

KINDS OF BUSINESS 

Business Time Percentqe to the 
taken total time takcn 

HM 
ADJOURNMENT MOTIONS 9 20 S.3 
BILLS 

<a> Government Bills -42 36 24.3 
(b) Private Members' Bills 718 4.2 

BUDGETS 
<a) Railway Budget 448 2.1 
(b) General Budget 421 2.S 

CALLING A TIENTION NOTICES (Rule 197) 20 14 IU 
DISCUSSIONS 

(8) Short Duration Discussions (Rule 193) lS 25 14.5 

(b) Half-an-Hour Discussions (Rule S5) 650 3.' 
MA TIERS UNDER RULE 377 4 S5 2.8 

MOTIONS 
(a) Motion under Rule 191 S 41 3.3 

(b) Motions UDder rulo 388 002 

QUESTIONS 21 U 12.1 

RESOLUTIONS 

(a> Statutory Resolutions '" 
(b) Private Members' Resolutions 5 01 l.9 

STATEMENTS (Rule 372) 30.5 1.8 

OTHER MATTERS such as Oaths or Affirmations, 
Papers laid on Table, Questions of Privileges, 
Obituary References, Points of Orders, Porsonal 
E,xplana tiOD etc. 1420 8.2 

---
Total 175 17 100.0 

"'Joint discussion took place on Statutory ResolutiODs IlIlde Statement 
No. 15 SI Nos. 1 and 2) and motiODS for consideration of the conneded 
Government Bills [vide Statement No. 3 SI. Nos. 8 and 12]. Time taken oft 
tho Joint di.cussioo has been 'hown unda' Government BilllI. 


